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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL PRINCIPAL

BENCH AT NEW DELHI

ORIGINAL APPI.ICAT10N NO.797ノ2018

Rcsidcnts of Sarcn Phala Dhclana

Applicant

Versus
State of Raj. & Ors.

Respondents

COMPLIANCE REPORT OF THIS HON'BLE TRIBUNAL

ORDER  DATED  26。 11.2019,  ON  BEHALF  OF

RAJASTHAN STATE POLLUTION CONTROL BOARD。

I,Vinay Katta S/o Shri Ramcsh Katta,aged 53 ycars,worldng

as Rcgiona1 0ttccr, Rttasthan state Pollution Control Board,

Udttpur(R司 )do,hereby submits the compliance report as follows:―

That the Hon'ble Tribunal by order dated 26.11.2019 directed

inter-alia as follows:-

"2. Report dated 25.09.2019 filed by the SPCB purports to determine

environmentql compensation but there is no basis indicoted in the

order. The report does not mention the areo of mining, vdlue of the

mined moteriol, finoncial capacity ol the miner and extent of
violqtions which ore to be the bosis for calculoting the compensotion.

3. Let q further qction taken report be filed within two months by

emo il ot judiciol-ngt@ gov.i n".

That in compliance of the directions passed by this Hon'ble

Tribunal, the RSPCB has assessed the environment

compensation as per the 'Mechanism of calculation,

Imposition & Recovery of Environment Compensation' issued

vidc RSPCB offlce ordcr datcd 08.01.2020.Thc photo copy of

e″夢
he°mcc order ddcd 08.01.2020』ongpth Mechanism of

１
■

2)
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u°n, Imposition & Recovery of Environment



3)

4)

5)

6)
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Compcnsation is annexed herewith and marked as Annexure-

1.

That in compliance of the directions passed by the Honble
.lribunaltheStateBoardhasreassessedtheinterim

cnvironment compensation and issued show cause notice

dated 19.06.2020 for intended directions for depositing

environment compensation of Rs. 3,20,000/-' The photo copy

of thc show cause notice d'ated 19.06'2020 is annexed

herewith and marked as Annexure-2'

That in compliance of the letter dated 2O.OA.2Olg by which

interim environment compensation was imposed and notice

dated 19.06.2020 by which final environment compensation

was imposed, the unit has deposited Rs. 3,20,000/- vide

receipt dated 1O.02.2O2O and O9.O7.2O2O. The Photo copy of

the reccipt of amount deposited by the unit is annexed

herewith and marked as Annexure-3.

That the unit has also submitted the reply vide letter received

on 08.07.2020 to the show cause notice dated 19.06.2020.

The photo copy of the reply to the show cause notice

submittcd by the unit is annexed herewith and marked as

Annexure-4.

That in the light of submissions made herein above, it is

requested that the compliance report may kindly be taken on

record.
A-''---:'-

(Vinay Katta)

Regional Officer, RSPCB, Udaipur
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Copy to foHowing lor inforlnation and neccssaッ aCtiOn:―

l P S to Chairpcrson,RSPCB,Jaipur.

2 ′ヽddin,P,S.to Mcmber Secrctary,RSPCB,Jaipur

3 Chicf EnvironIInent Engincer, RSPCB, 」aipur/Chief Scientiflc Offlcer, RSPCB,

Jaipur/ChiefAccounts Ofrlccr,RSPCB,Jaipur/11cad ofOttcc,RSPCB,Jaipur.

4.Group  in  chargc,  Environmcntal  Cicarancc/Hazardous  /MSW/Bヽ 4NV&  E‐

\raste/Hotel, Oil &. Metals lTextile/Cement &Power

Planning/1T/CD&Cess/MUID/Mines/DF/    1ECハ 咽 SPIOノTraining    &

Pr● eCυ SCMG&DS/Legal,RSPCB,Jaipur.
Ofncc,      RSPCB,5.Rcgiona1      0ぽ icer,      Regional

Kota/Jaipur(SyJaipurcn/Bikaner/AIwar/Uぬ ipu,Bharatpur/Chittorgarh/

Kishangiuh/PaliiSikar/tshilwara./ Balotra/Jorihpur/Ilhiwadi.

6. Master Iile.

R鮮鴫鎌鰹
鰹網
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Rajasthan State Pollution Control Board
Headquarter, 4. lnstitutional Area, JhalanaDoongri, Jaipur-302004

Phone :0 l4 I -5 I 59699,5 I 59604 e-mail : member-secretary(04)cb.nic'in

To‖ FreeHelpLineNo.:18001806127[xt 7

0FFICE ORDER

For compliance of directions passed by the Hon',ble supreme court and

llon'ble National Green Tribunal, this oflice has constituted Environmental

Compensation Cell as well as Environmental Compensation Committee vide

otfici order no F-l0(193-cones)/RPCB/Plg./E.C./1306-1337 and no 1338-1369

dated 25.06.2019.
ln continuation to these offrce orders, the State Board hereby issues

mechanism for assessing, imposition and recovery of environmental

compensation from the defaulter units, copy enclosed.

The ROs and GICs are directed to submit proposals in accordance with this

mechanism.
Environmental Compensation Committee is directed to assess

Environmental Compensation from the defaulters accordingly. Committee shall

also reassess the Environmental Compensation amount and take necessary action

lbr its recovery in the matter of those units on which interim Environmental

Cornpensation has already been imposed'
This bears approval of the competent authority.

.JJ-
(Shailaja Deval)

Member Sccretary

tt\
Date: ,aQi<,lilcZc:

―
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Rajasthan State Pollution Control Board
Headquarter, 4. Institutional Area, JhalanaDoongri, Jaipur-302004

Phonc:0141‐ 5159699,5159604c‐ mall:

To‖FreeHelpLineNo :18001806127 Ext.7

OFFICE ORDER

lor compliance of direcrions passed by the Hon',ble Supreme Court and

Ilon'ble National Creen Tribunal, this office has constituted Environmental

Cr.rmpensation Cell as u,ell as Environmental Compensation Committee vide

otfice order no F-10(193-corres)/llPClllPlg./E.c.11306-1337 and no 1338-1369

dated 25.06.2019.
In contingation to these oflice orders, the State Board hereby issues

rnechanism for assessing, irnposition and recovery of environmental

compensation frorn the defaulter units, copy enclosed.

The ROs and GICs are directed to submit proposals in accordance with this

mechanism.
Environmental compensation committee is directed to assess

Environmental Compensation from the detaulters accordingly. Committee shall

also reassess the Environmental Compensation amount and take necessary action

1br its recovery in the matter of those units on which interim Environmental

f)ornpensation has already been imposed'
This bears approval of the competent authority.

-sJ-
(Shailaja Deval)

Membcr Secretary

'\
Date: .,Q i- l 1? aLc.>F(Env Comp.-18)RPCB圧¨ γ }■ o2つ ,

Copy to foHowing for inforlnation and necessarゾ action:‐

l P S to Chairperson,RSPCB,Jaipur.

2.Addin P.S.to Membcr Secretど y,RSPCB,Jaipur

3. Chiel' Environment Engineer, RSPCB, Jaipur/ Chief Scientific Officer, RSPCT],

Jaipuri Chief Accounts Officer, RSPCI]. Jaipur/ Ilead of Ot}Ice, RSPCB, Jaipur.

4. (iroup In charge. itnvirontnental Clearance/Hazardous A4SWiBMW& E-

rtastc/Hotel, Oil & N'letals /Textile/Cernent &Power

,'Planning/l'l'/CD&CessiMUlD/MincsiDF/ IEC/VTR/SPIOiTraining &
ProjcctrSCMG &DSilegal, RSPCB, Jaipur.

5. Itcgional Otlicer, tlegional Ot'fice, RSPCB'

Kota/Jaipr.rr(S)lJaipur(N),rBikaner/Alwar/UdaipuriBharatpur/Chittorgarh/

Kishangarh/Paliisikar/Bhilwara./ Balotra/J odhpurltlhiwadi.

6. Master File.

¨

REG10‖
AL O''lCER

R4aSthan Stae POlldilい

αntd O°郷

uDAIPUR

≪
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Mechanism of

Calculation, Imposition & Recovery of

Enviro nmental C omPens ation

Rajasthan State Pollution Control Board

Hcadquartcr, 4, lnstitutional Area,

Jhalana Doongri,

Jaipur-302004

¨
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L llackground

'the tlon'ble Supreme Coun in \l'rit Petition Civil No. 37512012 Paryavaran Suraksha

Sanriti & Others. Vs Union of India & Others and the l{on'ble NGT in Original Application

No.606/2018 - Compliance of Nfunicipal Solid Waste Management Rules,2016 and in

so,eral other cases has directed the tsoard to impose Environmental Compensation on all the

individuals/ units /industricsi mincs/ institutiov cntitics ctc. rvho arc causing damagc to the

environment on the principlc of 'POLI.UTER PAYS'.

'l'he tlon'ble National Grccn Tribunal, in thc maltcr of OA No.593/2011 * l'aryavaran

Suraksha Samiti and Others. Vs. Ilnion of lndia and Ors., in the order dated 19.02.2019

directcd tl-rat:-

"CI'CB may lake penal uclion for tuilure against lhose accounlable for setling up und

mtintaining STPs, CETPs und llTPs and CPCB n ay also assess and recover

t:ompensotion for damage to lhe environment and the said fund may ba kept in a

sepilrole account and utilieed in lerms of an action plan for protection of lhe

etv,ironmefil",

'l'hc NCT vide Order dated 12.03.2019 in OA No. 710i2017 held that the SPCBs are also

authorizcd to rccovs compensation t'rom the polluters or laying down thcir own scalc which

should not bc less than the scale lixed by CPCB.

'lhe CPCB has developed mefiodology for assessing environmental compensation for

induslries and guidelines for asscssing environrnental compensation charges against health

caLc thcilities and common bionredical waslc treatlilcnt lacilities.

Thc State Iloard vide orders dated 25.06.2019 has already constituted an Ilnvironmental

Conrpcnsation Cell and Environnrental Courpensation Committee (ECC). So lar, tlre State

Board has bccn levying interim envirorunental compensation on defaulters based on its orvn

cri tcri u.

7°
6
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rhc statc Board hcrcby dcviscs mcchanism lor asscssing cnvironmental compensation on

thc lincs of guidclines/1ncthodology framcd/suggcstcd by CPCB.

2.Procedure ror calculating anount of en宙 rommental comDenSation for industries

The cnvironmental compcnsation liDr thc industrics win bc calculatcd as pcr thc following

lorinttlal

EC―PIXNXSXLFXU
Fヽhcrc.EC is thc amount of cnvironmcntal coinponsation in Rs.

PI is I)ollution lndcx of scctor

N is thc numbcr ofdays ofviolation

S is a factor for scalc of opcration

I.Ir is location factor

ltF is tl factor in Rupccsお rEC,、ャhich takcs inlo accollnt thc violations on part ofthe PP

´
「lleそ lbo、`c variablcs nlay bc ixcd as pcr ttD‖ o、ving proccdurc:¨

PI(POllution index)

′
rhc l。 11。、vin3 Valucs ofPI havc bccn rccon■ nendcd in thc CPCB rcport:‐

Category Rcd Orange Green

PI

On sinrilar lines, values of PI for industries, hotels, construction projects, hospitals, mines,

comlron facilities etc. are indicated at annexure 'A'.

S (Scale ofoperation)
Value ot' S may be taken varying tiom 0.25 to i.?5 depending upon the scale of operation,

I)ifferent values of S has been u,orked out for Industries, Hotels, Mines, Hospitals, HCEs

other than hospitals, construction projects, CETP/ STP, CTDF for HW, CTDF for BMW,
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GTDF for E-waste and other activities having only source of pollution such as DC sets'

These values are given at Annexure'B'.

LF (Location Factor)

Value of l,ocation Iractor rvill be based on population of the city/town and location of the

industrial activity. For the industriul rurit localed rvithin municipal boundary or up to l0 Km

distunce liom the rnunicipal boundary of the city/town, follovving values of location factors

(l.F) has been taken based on the population ofthe cily/town:

S.No. Population(in Lacs)* Location Factor

1 Upto one lac 1.0

More than one lac uPto 5 lac

More than 5 lac upto 10 lac

4 More than l0 lac 2.0

*Population of the city/t<ttun a8 per the latest Census'Population

LF will be 1.0 in case unit is located at a distance > 1$Km from the municipal boundary.

Rl'(Rupcc Iactor)

Value of RF wiil include all possible violations and each violation will have different

r.veightage depending upon its glavity/ inrpact on the environment and I{F is equal to sum of

200+ weightages of all violations. Ilou.ever, an upper timit of 300 has bccn considercd

s,hich nreirns that the Rt' will not cxcced 300 in any case. Values of weightages of various

violations for dift'erent sectors are listed at Annexure 'C'.

Notc:-

i. In any case, N (number ofdays) may be diffcrcnt for various violations. In such casc,

rhe amount will be calcuiated individualiy for different violations and added.

ii. In case of results of analysis not con{bmring to the prescribed standards, the number

ol'days will bc countcd liorn the date of collection of sample up to the date of
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submission of analysis report (from State Board or laboratory recognized by the

RSPCB/CPCBiMoEF'& CC) conlorming to the prescribed standards after rectirying

the shortcomings in pollution control measures by the Project Proponent'

iii. 11 case of repetition of violations, the amount of environmental compensation will be

increased by 25oh, on each rcpctition.

iv, Although effort has becn made to include all possiblc violations, which a PP nray

grakc, there rnight be cases of violations *'hich do not t-rt into any of the category. [n

such cases, the ECC will decide thc 'wcightage and RF of such violation'

3. Guidelines for imnosins environmental compensation on violators

I:trllou,ing cases will be consideleri for taking cognizancc ot'non-compliance and fit tor

levi' ing Environmental Compensation:-

1. Discharging environmental pollutants in excess ofthe standards prescribed under

Ep Rulcs anrl/ or prcscribed in rhc consent ordcrs issued under Air Ailater Act.

2. Non-compliance of the directions issued by the State Board such as directions

under section 33Al 3lA of water & Air Aots or scction 5 0f E.P Act or non-

adherence to the action pl*ns submitted to the Board etc'

l. I.'ailure to install OCLMS. intenlional avoidance of data submission or data

maniPulation bY tamPering OCEMS'

4. Accidental discharge ol ellluerrU cmissions tbr short durations which tnay cause

damage to the environment'

5. lnrentional discharge of etlluent or emissions including bypassing pollution

control dcvices, which uta-Y result in damagc to thc cnvironment'

6.Dischargeordisposalofetfluenlatapointlplaceotherthanpermittedinthe

0onsent order or envirtlnmental clearancc'

7. failure to prevent discharge ofpollutants into ll'ater bodies'

S.operatingu,ithoutobtainingpriorconsenttooperateundertheWater(Prcvention

and Contrcrl of Pollution) Act, 1974 anrl/or Air (Prevcntion 'and Contrul oI.

Pollution) Act, 1981.

@-u>
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9. Operation of Health Care l'acilities without authorization under BMWM Rules,

2016;

10. No membership of CBWTF for disposal of biomedical waste;

I l. Improper Segregation of gencratcd biomedical \vaste as per color coded system

prescribed under BMWM Rulcs. 201 6;

12, No facility for pre-treatment ol yellow (h) category waste (microbiology,

biotechnology and other clinical laboratory waste);

13. Storage facility not provided for segregated biomedical waste (applicable tbr

bedded hospitals);

14. Not providcd Elflucnt 'l'rcatmcnt Plant for treatment of wastewater, in case rvhen

city sewerage network is not connected to terminal SI'P; and

l,(. Non-compliance to other responsibilities as stipulated for Healthcare Facilities

undcr BMWM Rules, 2016.
.l6. 

An-v other violation of Environmental Regulations not covered above which ECC

deems tit f-or imposition of environmental compensalion.

Notc

i) ln any case, minimurn compensation shall be as under:

1 Hospitals 1200/- per day

Common BMW disposal faciliry 3000i- per day

Discharge of untreated/partial treated

Sewage (city population more than 15

lacs)

Rs lOcrore

Dischiugc of untreaterJ/partial treated

Sewage (ciry population more than 5

lacsupto 15lacs)

Rs lcrore

Discharge of untreated/partial treated

Sewage (ciry population more than I
lacsupto 5lacs)

Rs 10 1ac

6 Discharge of untreated/partial treated

Sewage (city population upto I lac)

Rヽ 51ac

7 lmproper Solid Waste Managemcnt (city Rs 5crore
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population more than 15 lacs)
8 Improper Solid Wastc Management(city

population more than 5 lacsupto l5lacs)
Rs lcrore

Improper Solid Waste Management(city

-pqp_!{.q1r!n more than 1 lacsupto Slacs)
Rs 10 1ac

10 Improper Solid Waste Management (city
population upto I lac)

Its 51ac

Other units 5000 /- per day

In specific cases, where the Board is of the view that the damages caused to the

environmcnt are of such rnagnitude that it may rcquire enormous efrorts/money

to rcstore the environment or reconstructl rcpair property inclutling damage to
crop/ crop yield or compcnsate the aflbcted masses till such restoration is

completed, a detailed study may be ordered to be carried out by ECC through one

or more e,xpert agenciesi institutions to assess such damages and work out the cost

of rcstoration and environmental compensation to be levied on polluters. .r.he

cxpcnditurc incurred on such study (studies) shall be bome by the polluters.

The formula lbr working out environnrental compensation as given in these

guidelines is for causing minor undetectable damages to the environmcnt.

Number of days for rvhich vi.lation took place is the perioct between the day of
violation observed./due date of irnplementation /compliance and the day of
compliance verified by the Regional Officc.

4. Impositior of Interim Environmental Compensation

Since inrposition of final llC can be done only after the industry/project proponent rectifies
the violation, the ECC may impose interim EC on the basis of period of violation when the
violarion was detected by the State Board an<t time period needed to rectify the violations
available if any. In case no such tinre pcriod is available, ECC may impose interim EC based

on cstimatcd time by which the violation can be rectified,
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Htrwever, in all such cases where interim EC has been imposed will be reviewed by ECC for
deciding final EC once the violations are completely rectified and verified by the State

Board.

5. Procedure to impose Environmental Compensation

Irollorving procedure shall be adopted by GICs and ItOs in cases of IIC:-

1. Itegional officer u.ill fomard rhe case for imposing EC to the respective GIC with all
supporting documents.'fhe GtC at his level may also initiate cases for imposing EC.

CIC shall process the case on Group file and decision regarding imposition of EC rvill be

taken after due approval ofthe chairperson within a period of l0 days afrer receipt of
cornplete proposal from Rcgional Officcr.

l"he case for imposition of EC rvill bc lbrwarded to the EC cell mentioning all the 4etails

of violalions and grounds on rvhich EC is being recommended on thc inrlustryl mind
hospital/other units within a period of 7 days. A format of Data Sheet which should

rnandatorily be enclosed r+,ith each case lbrwarded to ECC for imposing Ilc is enclosed

as annexure'D'. A soft copy of the ploposals rvith Data sheet may also be forwarded by

the CIC ro ECC.

'l'hc Environmental Compensatioll Committee (ECC) will consider details furnished in
the Data Shcct and takc a view or rhc rentarive amount of EC to be imposed within t5
days' tirne tiom receipt of the proposal from thc GIC.

OIJIJ rvill be given to the PP betbre Chairperson prior 1o decirling thc final amount of EC

lbr rvhich a show cause notice lor intentlcd dircctions under section 3l A of the Air Act,
l98l and 33 A of the water Act, 1974 or E.p Act, 19g6 will be issued by EC cell
mcntioning the ground on rvhich EC is proposed to be imposed and the lentative amount

ol'EC.
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Aller the outcome of the OBH, directions to impose EC under section 31 A of the Air

Acl l9ttl and 33 A of the Water Act, 1974 orE.P Act, 1986 will be issued after due

approval of the Chairperson within l0 days from the date on which OBH was held.

*Iechanism to recover Environmental Compensation

l.'ollowing procedure will be adopted for recovery of the EC imposed by the Statc
Boerd:-

I. EC imposed will need to be deposited by PP at concemed Regional Offrces within a

pcriod of60 days frorn issue oldirections.

2. In case of failure to deposit EC amount within 60 days, the defaulting PP shall be

liable to pay additional 1.5% of thc EC amount per month till such payment is made.

3. Concemed Regional Ofiiccrs will tbllow up rvith the units which fail to dc-pbsit EC

rvithin the stipulated tirne period through holding of camps, meeting with

Associations, or by providing OBH at their level. This process will be completcd by

ROs within a period of 30 days after expiry of the time by which the EC was to be

deposited by the PP.

4. lhcrcaftcr, Regional O{ficers rvili intimate details of units which fail to deposit EC

despite their best efforts to EC Cell with a copy to concerncd GIC, along with

correspondence address, e-mail address and mobile numbers. (action to be taken by

Regional Officers within next l5 days).

5. F'inal OBH rvill bc given to the PP at the Head Office before Chairperson before

taking any lurthcr action. Suirable tirne extcnsion nray bc considered during the OBH

based on the t'acts of each individual case.

6. Names of units which fail to deposit EC amount even after thc additional rime

grantcd during OBH will be reconrmended by EC Cell to concerning GICs within a

period of 15 days frorn expiry ol additional time for taking action regarding

refusaVrevocation of oonsent and issue ofclosure directions.
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7. No nedrenewal of CTE/CTO ol'the defaulter shall be entertained until and unless

the EC is deposited.

8. Concerned GIC rvill ensure that process of ret'usal/revocation of consent and issue ol'

directions for closure under section 33 A of the Water Act and/or 3l A of the Air Act

crr section 5 of E.P. Act is conrpleted within a period of 30 days after receipt of

recommendation from EC Cell.

9. t,egal actions/prosecutiorlcontenrpt ofHon'ble court/NCT order against the defaullcr

in accordance with larv rvill also bc initiated against the unit by concemed GIC. The

legal action nray includr. fling ol'prosccution against the unit under the provisions of

Watcr/Air Act/EP Act or an crccution application before the Hon'ble Tribunal.

10. After expiry of six months by the defaulter in depositing the F,C, the concemed

Ilistrict collector shall be requested to recover the EC amount in accordance with law

i.c. Rajasthan Public Dcmand rccovcry Act, 1952 or any other Act for the time being

in lbrce.

7. )Iechanism for Appeal

Any pcrson aggricvcd by thc dircctions of thc Statc Board regarding imposition of EC may

prclcr an appeal beforc the competcnt authority within 30 days of issue of the directions

(competent authority under Air Act is Appellate Authoriry constituted by the State

Covernment and Hon'ble NGT under Water Act and B.P. Act).

G-*l-
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Annexure-'A'

Pol luter tvDe lategory
I nd ustry Red

nd u stry range

ndustry I reen

Hotel

Hotel JranBe

:onstruction projects )ra nge

:onstruction projects oreen
{ospitals
tCEs other than hospitals
Mine Red

1 3TDF(HW)

3TDF{BMW) Red 8C

tand Fili Ste(Msw〕

E-waste recycling/refurbishing/dismantling
1 EETP/STP Red

Activities/ operations (no industry) and not
covered above; like D.G. set etc. Green / White
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up area rnore

l.51ac Sq m・
up area more

20000 Sq metre
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Weghtage of violations
lndustry/Hoteソ

Construction orolects

Hospitaソ HCEs Mine CTDF(HW/E―Waste/

BMW/MSwl
CETP/STP Actlv■ ies/opert■ ions not

covered above;like D G
Violation Violation Violation ViolatiOn Violation Violation

Operating wlhout

consent

Operating without
consent or
authorisation

Operating
rivithout

:onsent

Operating

without consent
,r authorisation

Operating
without consent
or authorisation

Operating withOut

:onsent

0perating in

violation of closure

Cirections

Operating in

violation of closure

Jirections

Operating in

violation of
closure

directions

Operating in

violation of
directions under

section 31V
33A

Operating in

violation oF

directions under

section 31A/33A

Operating in
violation of
closure directions

Abstraction of
ground water

'vithout 
permission

ETP not provided Violation of
EIA

Notification or
EC conditions

Violation of EIA

Notification or
EC conditions

Vioiation of EtA

Notification or EC

conditions

lnadequate height
cf DG stack

:ttluent/ emission

1ot conforming to
itandards

exceedance more

:han 25% )

No

arrangement/mem

bership for disposal

Эf8MW wれ h

ΞBWTF

lndiscrimininat

e disposal of
mine waste

rithin lease

trea

Abstraction of
ground water
vrithout
permission

Abstraction of
ground water
without
permissircn

Acoustic

enclosures■ ot

prOvided with DG

set

Making discharge of
effluent at any place

in violation of
aonsent conditions

Dr bypassing SCADA

iin case of CETP

:onnected units)

Effluent/ emission

not conformint to
standards

lexceedance more

than 25% )

lndiscrimininat

e disposal of
mine waste

outside lease

area

Effluent/
emission not
conforming to
standards
(exceedance

more than 25%

)

:ffluent/
:mission ntt
:onformin6 to
;tandards

exceedance

nore than 25% )

Making discharge

ofeffluent at any
place in violatiron

of consent

conditions

Annexure-C
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Manufacturing a

product, which is

banned/ prohibited

Making discharge

of effluent at any

place in violation of
consent conditions

lntersection of
ground water
table or
abstraction of
without prior
permisssion

Making

discharge of
effluent at any

place in

violation of
consent

conditions

Making discharge

of effluent at any
place in violation
cf consent

:onditions

Violation of
consent condition

lndiscriminate

handling,/ storage/

disposal of HW

mproper
;eggration of 8MW

nadequate
》CM(AI or

″ater)

Not collecting

BMw from
designated
HCEs repularlv

Absence of flow
meters at inlet or
)utlet

lf handling of HW

s involved

\dequate PCM not
installed

mproper storage

DfBMW

qny other
riolation of
lules

lmproper
storage of
waste

nnproper storage

,fHW

qny other
riolation of Rules

Adequate PCM

installed, however

not meeting the
prescribed

standards

BMW not comected

and disposed withir

48 hours

Not complying

with standards

of autoclave/
microwave

f,CEMS requrred

)ut not installed

OCEMS required but

not insta‖ ed

qdequate PCM not
nstalled

Running

without STP

ntentional

rvoidance of data

;ubmission or
iata
nanipulation by

:ampering the

]CEMS

ntentional

rvoidance of data

;ubmission or data

manipulation by

tamperinB the

OCEMS

Adequate PCM

nstalled, however

not meeting the
prescribed

standards

Running with
inadequate

capacity of STP

Any other
violation of the
Act/ Rules

ヽ
＾
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A. General information

shmenV entity

２

　

一
３

site address

Distance from the municipal

:群脚ぶ鵠脳闘
４

　

　

　

一５
．

熙亭淵翻
Distnct

6

7.

8.

eorrespondence address

unl竃而而頭ian→

Ema‖ lD

9 Elegory -Redl Orange/
Green

10
I営眠綿]:l%‖ Fti:Ъoad

l dbed→

1齢ぶspls∬inli鷺
I HOuServeterinary institutes

lin case Of HOtd(number d

lbedSand da→

lincaseofmmeceasearea)



:n case of CETP/
(CapaClyin MLD)

ln  case  of  CTDF  for
HW(丁 otalland in Acre)

in  case  of  CTDF  for
8MW(No.    Of    bedS
connected)

in case of CttDF for E‐
WastelTotal land in Square
metre)

MSW (TOtal populalon of the
cnyノ town)

:n case of buildingノ

construclon proieCtS, total
built up area

in case of D.G Set(Capaclty)

午くい
及|

/

鮨鯖彎鎌革風鰍Л

B. Details of violations:-

1 Details of violations for which

EC is being recommended.

2 Period of violation in number

of days (lf period of violation

is not available period from

the date of violation observed

expected rectification may be

given),

3 Details of NGT/ court orders if

any, for imposing EC on this

enti$.



年
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. Please enclose copy of necessary documents such as the inspectionreport, analysis reports of samples, copy of show causenotices/directions issued etc.

Signature

Wth name and designati@,r.;.-

-.ffif3{ilfii***",

4 1 WhaherECttpOsed m pag?

(Yes/ No)?

lf yes; please give following

details:-

i. Date of issuing directions

ii. Amount of EC imposed.
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Toll Free Help Line No. : t8OOttOOtZZ fxt. Z

F- (E-Comp- 04) RpCB/Ecc/ y4 d. _i, Date: J2-og-eD
M/s Vineet Udyog (pvr.) Ltd., M.L. No. 226191,
I\/v Uhetana, Tchsil_ Kherwada,
District-Udaipur

Sub: Show cause notice for intended directions for depositing of Environmental Compensation

under section 33A of rhe Warer (prevention and Cbntrol of Pollution) Act, 1974 and sectlon

3l A of the Air (Prevenrion and Control of Pollution) Act, I 981 in compliance of orders o.Ithe

Hon'ble Supreme Court in Writ Petition Civil No.375/2012 Paryauaian Suraksha S1Titl &

Anr. Vs Union of lndia & others and the Hon'ble il;;;f 6;";" Tribunal in original

Application No. 606/2018 - compliancc of Municipal s"iia tiJur" r"r"rugementRules, 2016

and Hon'ble NGT in o.A. no,79712018 Rcsidencc .f i.-r* pir.fr" D[elana V/s State of

Rajasthan.

l. Whereas section 24 of the Water (prevcntion and Control of pollution) Act, 1974 (hereinafter

called as the Water Act) providcs that no person can cause or permit any poisonous, noxious or

polluting rratter, determined in accordance with such standards as may be laid dorvn by the Sute

Board. to entcr into any stream or well or sewer or on land.
2. And whereas section i5t26 of th" Water Act provides that no person shall without the previous

consent of the State Board establish or take any steps to establish, any iIdustry, operauon or

process or any treatment and disposal ryrt., or rny exlension or addition thereto, which is likely
to dischargc scwagc or trade emuent into a stream or well or -sewer or on land or bring into use

any new or altered outlel for the discharge or sewage or trade effluent or begin to make any new

discharge ofsewage or trade emuent.

3. And whereas section 2l ofthe Air (Prevention and Control ofPotlution) Act, l98l (hereinafter

called as the Air Act) provides that no person shall without previous consent of the State Board,
establish or operate any industrial plant in an air pollution control area, which is likely to cause air
pollution in environment and dischargc or cause or permitted to be discharged the emission of any

air pollutant in excess to the standards laid dorvn by the Slate Board.
4' And whereas you are operating the unit/estabiishment/ entity (hereinafter referred to as the

indusiry) in the name of M/s Vincct Udyog (Pvt.) Ltd., M,L. No.226191 , which is engaged in
operating an industrial plant / operation / process at N/v Dhelana, Tchsil- Kherrvatlo, Diitri.t-
Udaipur and during the process the industry discharges watcr and/ or air pollutants.

5. And whereas rhe industry was inspected by rhc oificials of thc State Board on 05.02.20t9 and
during inspection it has been observed that you havc violated the provisions of the Air Act and/ or
Water Act. Dctails are as under:

Indiscriminatc disposal of Minc wastc rvithin lcasc arca.
6. And whereas the abovc observations indicate that the inclustry has failcd to comply with the

provisions of Air Act and Water Act and various directions of the flon'ble Courts and Hon,ble
Narional Creen Tribunal (NCT) and/ or by making dischargc of cfllucnt/ emissions has caused
gnve damage to thc cnvironmcnt which can be catcgorizcd as significantly huge rvith gravc
consequenccs on the environment, public health and flora & fauna.

7. And whereas the l{on'ble supreme cou.t in writ petition civil No. 375D012 paryavaran

Suraksha samiri & Anr. vs Union of India & othors and rhc l-lon'blc Nar in 
'6risinar

Applicarion No. 606/2018 compliance of Municipal Solid wasrc Managcrncnr nur.s, zo ro on'J'in
several orher cases has directcd.thc Board to imposc Environmcntal compcnsati;n 

"n 
oiiir,.

individuals/ units /indusrries/ mincs/ instirution/ cntitics ctc. *hu or. .or'rinj-d;;.6" i; ;.
environmenr on lhe principle of .p0LLUTEI{ pAyS,.

jq>-
@'''^'1-

0

REGi ONAL OFnCER
mゝ。“mhQは。m釈 l adhanま1酬出l C°

nt t  b詞



Rajasthan State Pollution Control Board
Hcadquart er, 4, I nst i t ut i Onal  Arca, J hal ana l Doongri , J ai pur‐ 302004
Phonc: 0141- 5159699, 5159604c- 1■ ai l  1 1■ cmber‐ secret arvの rpcb, ni c, i n

ToH Frec Hel p Li ne No. : 18001806127 Ext , 7

F‐ ( E‐ Comp‐ Ol ) RPCB/ECC/
Copy t o f o‖ owi ng f or i nf ormat i on and nccessary act i on: ・

l. Group lncharge, Mines, RSPCB, Jaipur.

2. Regional Offrier, Regional Oflficer, Rajasthan State Pollution Control Board, Udaipur.

3. Master File, Environment Compensation Cell, Rajasthan State Pollution Control Board, Jaipur.

4. Guard File.

Date: な
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03, 00, 000/― ( Threc Lac Rupecs) agai nSt  t he i ndt

‖ .  And whereas Hon' bl e NGT has passed order dε
Rcsi dence of  Saren Phal an Dhcl ana V/s st at e
t hat  assessment  of  compensat i On madc earl i cr

2曇I鰐爆撚∫鷲曇i ゴ∬指篤鴇欝l 翼殿獅ドTi 灘鷺
B 
釘1驚Wi l i 晏藤i 甫‖1‖ ‖i l l ‖ 繕: I I ‖ 盤舞r i l u‖ i l i l l 酵 :

of  t t c乱『 χ∬鯖1オ: f F: Cぷ呪I Li l t t F: 誌鷺朧讐電l よ潔器: l 譜蓑: ざ織l ∬含
i rnpose cnvi ronmcnt al  compensat i on agai nst  your i nc

l n vi evv of  above,  t hi s show causc not i cc
compensat i on as aboVe may not  bc i mposed agai nsl
Oけ eCt i On/cl ari t t cat i on t o t hc abovc i nt endcd i mposi J
i n person i n t he of t t cc of  Member Secrct ary, RSPCB̀
respect  of  t hc obscⅣ ed vi ol at i ons/short conl i ngs and
support i ng documcnt s f ai l i ng、 vhi ch t he envi ronment
i rnposed wi t hout  any f urt hcr not i ce t o you i n t he l nat t c:

You are al so di rect ed t o t ake requi si t e correct i vc measures、 vi t h rcsPcCt  tO dcrl ci cnci cs obscrvcd

duri ng i nspcct i on/rnoni t ori ng and subnl i t  cvi dence based compl i ancc rcport  dul y veri r l cd by t he

蹄
曙 : 11罵 藤 撒 罫 l 曲 1躍

¨ 脂・Vi Se addi t i OnJ  t t hmmJ

Yours sincercly,

(VishnfDatt Purohit)

Environmental Engineer (Env. Cornp.)
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lir'r r'r\r'il :'tirrr t)l i'\'l \'J(l t)Ll ln \Yo((ts {Rs. Tlrrtro Llkhs Only} on account of - polluters pay prrnaple

!r..,r: !irrrr.r. i\r:. iilr {ri)\l't,rr_i(I!,.s_VtNEi:I_llLygSJ-UpAlelB Tltough DD No 714543 Dated 27lo|2020Amount tts
'" "'i"' 

r.'! 

"',\i')" t\.)''\ lit\r vitrt'rrrr.rr rciltr no. Iu0,l rcltcr rrol0 o6to2t2o?o .\-
[Tlris Reccipt is valirl sutrject lo clcarance of DD.l

,'l

沢デ

一
Si gn31u「 じヽⅣi t h I》ost

Raj ast ha1l  St at c P( ) l l 11l i ol l  C011l rOI  Boar・
( l

.1, lnstitrrtiorutl Arcu, .lhnlnnl Doonglri, .laipur-302 004

r(Group Nrnre : 4g )

Rccerpt Date :

R゙ c゛ l vCd st : n、 。f 300, 00o oo i n wOrds(墨 s. Thre9 Lakh3 0nl y)。 n acc?unt  ol ‐ POI l ul ers Pay Pri napl e
F7゛ 7n ShrCc l l ノ s RO_uDAI PUR( M/s vl NEET uDYOG, ) uD∧ I PUR ThrOugh DD No 714543 Dat ed 27ノ 01/2020 An10unt
、t t l ビ tでご0て  `, 101: i t ) 01 11l o t , ar、 k s31, vi do t hoi r 101i cr no. 1004 i ci t cr dal L・

06ノ02/2020

〔Thi s Recei pt i s va‖ d subl ect i o cl earancc of  DD̀ 〕

Copy

10ノ02/2020

Signaturc rvith posr

¨
●

ぶ

; ヽ
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Original

釈ocol pt  D. nt o   C9′ 07ノ2020

Through DD No. 714760 Dalod 2206r2020

S,.."

・  ・ |`、

ll:rinsthnrt St:tlt' Pollrrlion Corttrol llo:trd
.1, I rrsl il uliorrul A lur. .l hllnnrr l)ooltgrtrl, J niprrr-302 00'l

(()rortP Nnltrc: dtl)

Recernt No: lstjl)

Racolvocl surtt ol

fronr Shree f,Ut

tuu)rrlrt Rs. 10000.

(Rs. Twenty Tlrottsnnd Orrly) on account ol - Pollulcrs Pay Prinaplo

rr.rnro ol tlrc trank sBl, vtdo lltolr lollor no. N-la lollor dato 07/0712020 '

['hls Recclpt ls valld sut{cct to cloaranco of DD'l

R,*r-
Accountlnt

″
Si gnat urc Wi t h

Rst  21) t ) 007‐

llaj:rsthtn Slntc Pollrrlion Control Board

.1, lusiilrttionll Arcn, Jhltrnn Doongari, Jnipur-302 00{

(GrouP N:rnrc : 48 )

Receiot No: 1569

copy

Receipt Date : A9!07nA20

Rocalved sum ol 20,000.00 ln words (Rs. Twenty Thousand Only) on account of 'Polluters Pay Prinaple

From shree M/s Mls vlNEEr uDYgG PW. .LTD.. KHERWADA. UDAIPUR Through DD No' 71/t760 Dated 72'j06/2020

Amounl Rs. ?0000.00/- name ol lhe bank sBl, vlde thelr let(er no. N/A letter dale 07/0712020 '

lfhls Recelpt ls valld sublect to ctearance ol DD']

O-d

話1晒距

肛
Accoul l t ant

襲
Si gnaはE、 i t h

Scanned with CamScanner
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The Rajasthan State pollution controlboard
4 Jhalan institurional area Jaipur _302004

Sub:- cause notice for intended directions for depositing of Environment
compensation under section 33A of the water (prcve ntion and eontrol of pollution)
Act' I974 and section 3lA of the Air (prevention and control of pollution) Act,
l98l in contpliance of ordcrs of thc Flon'blc Supcrme Courr in Writ petition civil
no 375/2012 Paryavarn Suraksha Samiti & Anr. Vs Union of India & others and

the Hon'ble National Green Tribunal in original application no 606/2018-

comptiance of Municipal solid waste Management rule, 2016 and Hon'ble NGT in
O'A no. 79712018 residence of Saren Phatan Dhelana V/s State of Rajasthan.

Sir,

With reference lo above subject I havc complied the violation pointe<l out are as

under:-

●

トギ .゛
´

緬 熊篇F駅鍮鮮鵬 __
Scanned with Camscanner

Whercas section 24 of the water (Prevention and

control of Pollution) Act, 1974 (hereinafter called as

the Water Act) provides that no person can cause or
pernrit any poisonous, noxious or polluting mattcr,

detcrnrined in accordance rvith such standards as

may be laid down by the State Board to enter irrto

any stream or rvcll or sewer or on land.

And whereas section 25126 of the Water Act

provides that no person shall without the previous

consent of the State Board establish or take any steps

to establish, any industry, operation or process or any

treatrnent and disposal syslern or any extension or

addition thereto, which is likely to discharge sewage

or trade e ffluent inlo a stream or wel[ or sewel' or on

land or bring into use any new or altered outlet for

the discharge or selvage or trade effluent or begin to

make any new discharge of sewage or trade effluent.

And whereas section 2l of the Air (Prevention and

1 Agrccd

2 Agrccd

Agrccd

/
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l)lcvl(lils conscnl oI lhc Statc [Joarrj establish or()l)ctllc arry intlustrial plant in an air poltution controt
lu c:r, rvlriclr is likcly to causc air pollution in
cnvirrlunrcnt antl disclrargc or cause or permitted to
hc <lisclrargctl thc cmission of any air pollutanr in
cxccss lo thc standarrls laid tlown by the skte board.

Agreed
unit/cstablishnrcnt/enlity (hereinafter reflened to as

thc irrdustry) in thc name of l\l/s Vineel Udyog
(l,r't.) l-td., l\ll No. 22619l, which is engaged in
opcrirting an irrdustrial plan/operation/process at N/v

●

●

C^/--
REGIONAT OFFICEil

Rd;h*tt;flm****

す

場

マ

I)lrci:rn:r, Tchsil- Khenvada, District- Udaipur and
during lhe proccss the industry discharges water
lnd/or air pollutants.

5 And rvhereas the industry was inspected by the
ol"l'icials olthe Stare Board on 05.02.2019 and during
inspcction it has been observed that you have

violated thc provisions of the Air Act and/or Water
Act. Details are as under:

Indiscrirninate disposal of mine rvastc rvithin lease

areo.

\\/aste \r'as dumped as

pe r approved mining
plan. No violalion $'as

carried out.

6 And rvhereas the above observations indicate that the

industry has failed to comply rvith the provisions of
Air Act and Water Act and various directions of the

Hon'able Courts and Hon'able National Green

Tribunal (NGT) and/or by making discharge of
effluenl/emissions has caused grave damage to the

environrnent rvhich can bc categorized as

significantly huge with grave consequence on tl'te

environment, public health and flora & fauna.

Not agreed. No violation
rvas done bf industrl'

And rvhereas the lJon'ble Suprcme Court in Writ

Petition Civil No. 3':512012 Paryavaran Suraksha

Samiti & Aff. Vs Union of lndia & Othcrs and the

Hon'ble NCT in Original Applicalion No. 606/2018

Compliance of Municipal Solid Waste Management

Agreed

Scanned with CamScanner
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Rules.

the Board to impose Envirorunental Conrpensltiou
on all the individualsi unin,r intlusrriqii minc,s/
instirution/entities etc. \vho are causing damagt ro
the environment on the principat of .pOt-t_LITER

PAYS".
8 And rvhereas Uo

to impose Environment Conrpensation on the ncrn
complying polluting units and directed thc Board ro

implenrent the sanre for restoratio* of environnrentnl
damages caused to the environment.

.-\grccd

9 And rvhereas the industry is liable to pay danrages

i.e- Environmental Compensation on thc basis of
Polluter Pays Principle as directed by the Hon'ble
Supreme Court and Hon'ble NCT in various orders.

No violation done by
industry'.

10 And rvhereas vierv of above State Board hrd earlier

issued directions under section 33A of thc rvater Act
and 3l A of the Air Act for imposition of interirn
Environmenlal Compensation of Rs. 03,00,000/-

(Three Lac Rupees) against the industry vide latter

dated 20.08.2019.

Tlrt' lesscc depositt'tl 3.t)

lac rupecs oll detcd

2710112020 b1' DD undcr
protcst.

And rvhereas Hon'ble NGT has passed order dated

26.11.2019 in the mattcr of O.A. no. 79712018

Residence of Saren Plralan Dhelana V/s State of
Rajasthan and directed that the Tribunal found that

assessment of compensation made earlier by the

RSPCB was erroneous ignoring the norms laid dorvn

by the CPCB as well as by this Tribunal.

Agreed

12 AnrI whereas in compliance of llon'ble NGT order

dated 26.11.2019 the Board has reassessed the

amount of eltvironmental cornpensation to be levied

on the industry as Rs. 03,20,000/- (Three Lac

Twenty Thousand Rupees only) on the basis ol

Polluter Pays PrinciPle.

Tlrc industrl' hus not 
I

violation.
Under protest ittdustry
has alrcndy tleposit

3.0lac anrl bllancc

20,000/- rupces dcPosit

on datcd 2210612024

undcr protcst.

:3 And whereas the State Board in performance of its

duties under the Acts, is competent to issuc any

Contltll'
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Thc indust蜀′has nOt宙。lated waler~ l control or pollution)Act,

1974 and section 3lA of the Air (prevention and control of pollution) Act, l9g1 in
compliance of orders of the Hon'ble Superme Court in Writ petition civil no
31512012 Paryavarn Suraksha Samiti & Anr. Vs Union of India & others and the
I{on'ble National Green Tribunal in original application no 6a6/2a18-compliance
of Municipal solid waste Management rule, 2016 and Hon,ble NGT in o.A no.
79712018 residence of Saren phalan Dhelana v/s statc of Rajasthan.

The Tehsildar Rishabdev has also certified that no waste disposal is dumped

outside. Therefore, I request you to withdraw notice.

Thanking you

′
F● r・ ⅥNEET UDYOざm.
ヾ .S・ ヒー ぃ“

J
●:mO『

M/s Vineet Udyog Pvto Ltd.

…

劇篤辟食織蕊 扁
1'「),1''`r

dК面品
TdT Sectim"A Ofthc waけ Ad“ dsect10n 31A Ofthe Air Actin"Titing tO any pcrsOn,

o「何rrr ハ_ ^_.1  ・     ´。mccr or authOHけ
an」 ξttI^瀧裾乱

・
:I湛r蠍authOrity shaH be bOund to comply 
、vith such

directiOns.

●

一●
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